IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD Bl

AT HYDERABAD

CA.821/96 U ;. ) Jt.11-
Between

M.S8.5.V. Prasada Rao - : Applicant

and

1. Comptroller & Auditor General
: of India

10, Bahadurshah Zafar Marg

New Delhi 110002

2. Accountant General(Audit-II)
Andhra Pradesh

Hyderabad 500463 '~ : Respondents

Counsel for the applicant : I, Dakshina Mu
Advocate

Counsel for the respondents : G. Parameswarga
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OA.B21/96 at.11-3-97

Order o
l

None for the applicant, as on many earlier occasigns.
Mr. G. Parameswara Rao for the respondents.
1. On 19-2-1997 the respondents ™ 3 submitted that fhe
&laim of the applicant ha#l been settled and oqulconfirm-
atory instructions wefe required to be obtained. It
now suﬁmittea by Sri G. parameswara Rao, and confirmgd in

writing through a codnter-affidavit dated 31-1-1997, that

' the claim of the applicant which was originally passgd for

f%s.144/- has since been revised to Rs,1012/- according to

rules:

Since the applicant is not available to confirm the

‘.2.
Same same, or whetner he is satisfied with this, it has to

be presumed that all due amounts have since been pagsed in

“his favour.
The OA is closed and disposed of on the said pasis,

3.

Dated : March 11, 97
Dictated in Open Court

sk




0.A4,821/96

To
1, The

10 Bahadursha Zafar Marg, New Delhi=-2.

2. The

AJPHydergbad-463,

3. One
4. One
5. One
6, One
7. One

»wiin,

Comptreller & Auditeor General Of In€ia,

Acceuntant General (Audit-II)

copy to Mr, I,.Dakshinamurthy, Advocate, CaAT.Hyd,
copy te Mr,G.Parameswara Rae, SC fer AG, CAT,Hyd,
copy to k& HHRP, M(A) CAT.Hyd.
copy te D.R.(A) CAT,Hyd.
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IN THe CESTRAL ADMINI STRATTVE TRIBUNAL
" HYDEKASAD BLHCH AT KYLERABAD

l“

‘THE HON' BLE MK.JUSTIGE M.G.CHAUDHART
' VACE~CHAIRIMAN

THE HON'BLE MR.H.RAJENDRA PEASAD
MEMBER( ADMN }

B Date d: I 7- 3 \~19937 :

ORDER £ KUBSMENT:

M.A‘/R.JVCQAI NO.

. \ in

{

O.4.80. - 1‘0\(,‘-
T.A.No, (W.P. }
Admitte ahé Interim [irectlons
issueg/ '
Al lowegd,

Disposed of with diyctions

R

~
Dismigsed.
' Dismig$sed as withdrawn,
. Dismidsed@ for defayit.
- -Order? Fe jecteqd.
pvm. No order as to6 costs. | ,
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